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13 1.14.aca. on 't) 	Mr. S. Das Gupta, N'ernber-A 
Mon 'H. e Mr. T. L. Verma 	ve:Imbpr-J. 

Sri S. S. Sharma for the apr licarf+ . Sri.  
Amit Sthalker counsel for the respondents has filed 
a counter-aff idayit inV'hich it has been stlted thk 
the petitioner vas called to aprear in the second 
supplementary written test and he was a I so apreied 
in the said supplementary test 

Since the substarrtiye relief prayed for in this 
application is that the apr 1 leant be a llowed to 
appe ar in the sun-  lementary-test , the appl icat ion 
has becore infructuous and Is dispr el of accordingl 

We, however, direct that in case the 
applicant has passed in the ■-ritten test, he shall 
be suhlect)to Viva Voce Tes+ as per the rules, 
without any delay and thereafter the result thereof 
sha 11 be pub ishe ,xped iously. 
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